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Mr. Derat;-Speaker: The question
is:

“Thi the Bill to authorise pay-
ment and appropriation of certain
further sums from and ovt of the
Consoli*aier” Fung of the State of
Ke:a'a for the services of ibe
furancic. ycar 1965-96, be jaken
into coneideraiion.”

The motion was adoptrd,

Mr. Deputy-Speaker: ' . hall now
take clause-by-clause csnsiae ration.

The question is:
“That clausss 2 and 3 and the
Schedule stang part of the Bull”
The motior. was adopted.

Claures ', av.d 3 and the Schedule
wrre added to the Rill,

Clause 1, the F=wting Formula und
the Title were added to the Bill,

Shri T. T. Evishnamachari: I beg to
move:
“That the Bill be passed”™
hm‘ Deputy-Speaker: The question
“That the Bill be passed.”
The motion was adopted.

11.5) hrs,
APPROPRIATION (NO. 3) BILIL, 1965

The Minister of Finance (Shri T. T.
Erishpamachar): 1 beg to move*:

“That the Bill to authorise pay-
ment and eppropriation of certain
further sumg from and out of the
Consolidated Fu.. of India for
the services of the financial yesr
1065-86, be taken into corsidera-
tion.”
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Mr. Depaty-Speaker: Motion moved:

“That the Bill to authorise pav-
ment and appropriation of c:r'uin
further sums from and out of the
Cor.olidaied Fund of Iniia ior
the services of the financ.al vear
1965-88, be taken iniv considera-
tion.”

Bhri U. M. Trivedl (Mandsuur):
At this stage of the Approoriation
Bill, it will not be prope  to off. e
comments. In view of the comnents
we have already made when the
demands were being discuss i, 1 find
that we have not yet glven a second
thought to the question of provi.ling
more money for the naval ser icer.
We are at a stage when wer d° re-
quire better naval equipmenrt. The
imminent danger facing us fro .
Indonesia cannot be overlouvked. An
opportunity of this kind ought nut to
have been lost to make this demand
preater thun what it is, for the sake
of the defencr gervices, particularly
the navy. We have missed an oppors
tunity to vote such greatnr sums
which may be necessary to meet the
menace, particu'arly for pullding up
the submarines which are very necea-
sary. I support the Bill, but I think
the government ought to have taken
note of this,

Shri T. T KErishnamachari: 1 have
no doubt that we on thix side of the
House ful'v ghare not only the appre-
hensions, but also the aspirations of
hon. members opposite. The House is
also awrre that the government are
trying to sdd to their naval equip-
ment from sourceg from which such
equipment could be obtained. When
these negotiations are completed, I
think my colleague, the Defence
Minister will take the House Into
confidence. Any further increase in
the navy beyond what has been done
or is being done is a thing which will
depend upon 5 number of factors.
After all, In the situation fn which
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we are now placed, to obtain arma-
ment iz not quite easy from other
countries, But every effort that
coulg be made in this direction will
be made.

Shri Harl Vishnn Eamath (Hosh-
angabad): The Defence Minister
some days ago stated in the House
that some foreign submarines—he re-
fused to name the country—had been
seen in the vicinity of Nicobar
Islands. When [ asked if they were
Chinese, he sald, no. Bo, by elimina-
tion I think they were Indonesian
submarines, Be that as it  may,
negotiations for the purchase or acqui=
sition of submarines from Britain or
USSR have been going on for a long
time. I am afraid at present India ans
not got even one submarine for naval
defence purposes. 1 do not know
whether a submarine would be
acquired in the very very near future
for defence purposes either from
Britain or USSR, at least for training
purposes, Is the Finance Minister in
a position to tell the House what the
position is?

Shri Ranga (Chittoor): 1 agree
with my hon. friends who have sug-
gested that there is need for streng-
thening the navy. From what has
fallen from the lips of the Finance
Minister, I am sure he is also in
agreement with our wish; he is also
seized of the question and he realises
its importance,

In addition, the other day 1 was
glad to find that the Finance Minister
also agreed with my suggestion that
he should keep in mind the need for
economy and he should insist on all
the spending departments that there
should be at least 10 per cent cut
As and when their statements re-
garding the progress of their expendi-
ture come to him, I would like him
to see ang insist that they do try to
give effect to the extent possible to
the suggestion we made and that idea
that he himself has in his mind that
there should be as much a cut as
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possible in the expenditure, because
from what we can see from the state-
ment made by the Prime Minister
only this morning, we would need
so much more money for our defence.
That is all the more reason why there
should be economy effected in the rest
of the expenditure of the government
here as well as in the States. I hope
the Finance Minister will gucceed in
his efforts in achleving the maximum
possible economy during all this time
that we would befaced with this
trouble.

Wo TR WA Mgt (FhTATE)
W wErw, FA ¥ o ot
3 aw Ik TS Afa av o R,
WY T g g ag 3 § s e
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w1 faar o g fed av g, &
oot @ qiw fer & wrart & frog
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e §T T & 1 W ey are e
¥ % 7y frere frgrm et woee ¥
o T ) W Ag ¥ e frew
@ ar, o et o, woife arfeem
oY Wz frare e Y W “figg-
e’ faare am W, o aw &
g g
Shri T. T. Krishnamachari: With
regard to the hon. member who spoke
last, to the first part of his suggestion,
1 am not competent to reply. With
regard to the gecond part, I fully en-
dorse whatever he says. [ do feel that
the question of communal harmony
in this country would be the best

answer really to the threats that face
us.

Appropriation

With regard to defence matters, I
can only repeat what I said before
that attempts are being made to get
the equipment to strengthen our navy
from whatever quarters it is possible.
Beyond that, it Is my colleague who
ought to speak, What he should say
and what he should not say is s mat-
ter which i within his individual
judgment., Therefore, 1 leave it to
him to say what is being done. May-
be, sometimes some people Wwho
really want to help us would not like
these matters to be discussed. But I
again say it is being pursued.

12 hrs,

In regard to the point raised by my
hon, friend, Shri Ranga, as I said, we
are taking steps, and I think the steps
that have to be taken have become all
the more necessary in the face of
facts that gre before us. Of course, 1
have asked all departments to see if
they can possibly have a ten per cent.
We have also tried to provide some
kind of an incentive for people who
want to go away. I have suggested to
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the Government that we should allow
people to have five years of service
added to them if they want to retire,
The third thing I have done is this.
I have told all ministries, if they have
projects for construction which are not
under way but which have to begin,
where the cost ig anything more than
Rs. 25 lakhs the papers should come
to me so that I might within the limitg
of my knowledge judge whether it
could be postponed. We have also to
take a second look on the varlous pro-
jects we have on hand, where we get
foreign assistance, whether we should
spend the money there or whether we
should take up other projects which
might yield quick results without
much foreign assistance, This matter
is also being pursued.

1 can assure my hon. friend that I
greatly welcome his suggestion and I
look forward towards his support in
our drive for economy and better uli-
lisation of the funds we have ap our
disposal.

o W wAT wifigar ;o aF
# X friza ¥t § @ wrfn & e
TR GET ITRY wgAT iy v o

Ineaw wgeg : FEA o R
fear & 1

¥1o Tw wige wifgm ;. wnfer
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€ et
Shri T. T. Krishnamacharl: May I
say, Sir, that he has already men-
tioned it to the Prime Minister and
the Prime Minister has listened Lo
him.
o T WY Wiy : oy W
gt 72 & wrwd gk 7 T WY 34 W
wg &1 & WIY €7 T 6T W WEl
qy W o
Mr, Deputy-Speaker: Order, order.
The question is.

“That the Bill to authorise pay-
ment and appropriation of certain
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further sum: from ang out of the
Consolidated Fund of India for
the se vices of the flrancial year
1965-6 i, be taken into considera-
tien ™

The motion was adopted.
Mr. Deputy-Speaker; The question

“Ihat clauses 2 and 3 stand part
of the Bill"
The metion was adopted.

Claus+s 2 ind 3 were added to the Bill.
The Schedulr was added to the Bill

ted Fund of India to meet the
amounts spent on certain servie~s
during the financial year ended
on the 31st day of March, 1943,
in excess of the anounts granted
fo- tanse service s and for that
year, be taken into consideration.”

The notion was adopted.

Mr. Deputy-Epea’terr The question
is:

“That clauses 2 and 3 stand
purt of the Bill"

Tlie moticn was adopted.

Clause 1, the Enacting Formula and Clauses 2 and 3 were added to the BilL
1 3
the Title we:e adaed to the Bill . scnedule wos added to the Bil

h"‘:: T.T. Krishoamacharl: Sit, T Clause 1, the Enacting Formula and
€ o the 1itls were added to the Bill,

"
“That the Bill be passed. Shrl T. T Krishnamachari: Sir, I

Mr. Deputy-S8peaker: The question
is:

“That the Bill be passed.”
The motion was adopted.

12.04 hrs
APPROPRIATION (No. 4) BILL, 1965

‘The Minister of Finance (Shri T. T.
Krishnamachari): Sir, I beg to move®:

“That the Bill to provide for
the authorisation of appropria-
tion of moneys out of the Con-
solidated Fund of India to meet
the amounts spent on certain
#ervices during the financial year
ended on the 3lst day of March,
1863, in excess of the amounts
granted for those services and
for that year, be taken Into
considera! -

Mr. ant'yap-kw: The question
is:
“That the Bill to provide for

the authorisation o7 appropration
of moneys out of the Consolida-

beg to move:;
“Tha. the Bill be passed.™

Mr Deputy-Speiker: The questiot
is:

“That the Bill be passed.”
The motion way adopted.

——

12.08 hrs,

APPROPRIATION (RATLWAYS)
NO. 3 BILL, 1963

The Minister of Rallways (Shri
8. K. Patil): Sir, T beg to move*:

“That the Bill to provide for
the authorisation of appropria
tion of moneys out of the Con~-
soliduted Fund of India to meet
the amounts spent on certain
scervices for the purposes of
Railways during the financial
year ended on the 3lst day of
March, 1963, in excess of the
amounts granted for those ser-
vices and for that year, be taken
into consideration™
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